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CENTRAL ADMINISTRATIVE TRIBUNAL

Principal Bench

fk

New Delhi, dated the 1997

HON'BLE MR. JUSTICE K.M. AGARWAL, CHAIRMAN
HON'BLE MR. S.R. ADIGE, MEMBER (A)

O.A. No.689 of 1995

Shri Kishan Singh,
S/o Shri Banwari Lai,
O/o of the Commandant,
3-Reserve Petroleum Depot,
A.S.C., Mathura,

U.P.

R/o Vill. & P.O. Aduki,
Dist. Mathura,
U.P. ... APPLICANT

VERSUS

1. Union of India through
the Secretary, *
Ministry of Defence,
South Block, '
New Delhi.

2. The Quarter Master General,
Quarter Master General's Branch (Q-l(c},
Army Hgrs., Sena Bhawan,
D.H.Q. Post Office,
New Delhi.

3. The Director Supply,
Supply & Transport (ST-12),

\  Quarter Master General's Branch,
^  Sena Bhawan,

Army Headquarters,
D.H.Q. Post Office,
New Delhi.

4. The General Officer Commanding I/c,
Headquaters Central Command,
Lucknow Cantt.

5. The Commandant,
3-Reserve Petroleum Depot,
A.S.C., Mathura,
U.P. ... RESPONDENTS

A
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O.A. Nn. 1025 of 1995

Shri Babu Lai,
S/o Shri Lala Ram,
O/o the Commandant,
3-Reserve Petroleum Depot,
R/o Gopal Nagar,
P.O. Krishna Nagar,
Mathura,

U.P.

APPLICANT

VERSUS

1. Union of India through
the Secretary,
Ministry^ of Defence,
South Block,
New Delhi.

2. The Quarter Master General,
Quarter Master General's Branch,
Army Headquarters,
Sena Bhawan,

New Delhi.

3. The D.G., Supply & Transport ;^ST-12),
Q.M.G. Branch,fSena Bhawan,
Army Hqrs., '
New Delhi.

4. The General Officer Commanding In Chief,
Hqrs. Central Command,
Luckoow Cantt.

5. The Commandant,
3_Reserve Petrolum Depot,
A.S.C.,

Mathura (U.P.)
.. RESPONDENTS

n.A. No. 2102 odf 1995

Shri Churamani,
S/oShri Chddi Ram,
'R/o Mewati Ka Nagla,
P.O. Maholi,
Distt. Mathura, U.P.

.. applicant

VERSUS

Ministry Of Defence,

South Block,
New Delhi.

2. The Q.M.G, ,, X
Q.M.G Branch (Q-Kc),
Army Hqrs., Sena Bhawan,
New Delhi.

3. The D.G., supply » Transport tST-12),
Q.M.G. Branch,
Sena Bhawan,
Army Hqrs., New Delhi.

4. The General Officer Commanding In Chief,
Hqrs. Central Command,
Lucknow Cantt.

5. The Commandant, » e ra^Reserve T-etroleum Depot, *-®-J-'pj,^t,ENTS
Mathura^ U.P. **" ^
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O.AS. No. 140 of 1996

•

Shri Satpal Singh Rajput,
L.D.C. (Civilian),
S/o late Shri Beni Lai Singh,
R/o Vill. Bandi, P.O. Mahavan,
Distt. Mathura, U.P. ... APPLICANT

VERSUS

1. U.O.I, through
the Secretary, Ministry of Defence,
New Delhi.

2. The Chief of Army Staff,
Adjutant General's Branch,
Army Hqrs.,
New Delhi.

3. The D.G., Supply & Transport (ST-12),
Q.M.G. Branch,
Army Hqrs.,
New Delhi.

4. The General Officer Commanding-in-'-Chief,
Hqrs. Central Comm^i|d,
Lucknow Cantt. \,

5. The Commandant,
3-Reserve Petroleum Depot, A.S.C,
Mathura, U.P. .. RESPONDENTS

O.A. NO. 1787 of 1996

Shri Hira Lai,
S/o Shri Khirkiya,
O/o the Commandant,

\  3-Reserve Petroleum Depot,
A.S.C., Mathura,

Vi11. Damodarpura,
P.O. Veterinary College,
Mathura, U.P. ... APPLICANT

VERSUS

1. U.O.I.- through
the Secretary,
Ministry of Defence,
South Block,
New Delhi.

2. The Q.M.G.,
Q.M.G. Branch,

Army Hqrs.,
Mew Delhi.

3. The Commandant,
3-Reserve Petroleum Depot,
A.S.C., Mathura, U.P. .. RESPONDENTS

Advocates: Jhri D.N. Sharma for applicants
Shri M.M.Sudan for Respondents
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As all thesB.fiv® OAs Inxclws common

question of law and fact, they are being di^osed
of by this oommon judgn*»t.

2, The epplicante in each of the five

OAS have impugned the order dated22.4«94 passed

by the Oieciplinary Authority imposing the

penalty of oompulaory retirement w.e,f« 23,4,{^4
under CCS( CCa) f^Jles, 1965.

3. i^pliifcants in each,of the flue OAs, four

of ghom are Inldustrlal Hazdoor ^d one (ipplicrfit
Shri Satpal Singh Rajput), en LOG, all irf)rklng in
3- Reserve Petroleua Depot, ASC Rathura (UP)#
jointly proceeded against on certain Articles of

Oiarge, including the principal one of siijmitting
false medical daims, A d«parimeital enquly
was ordered, in which the Inquiry Officer Vh) d
that the charge of submitting false medical

reimbursamtfit claims uas established against

each of tham#

4, The applicants ware glean rfi opportunity

to show cause against dapartmmital enquiry rf»d

upon receipt of their r^>lie8, the Disciplinary
Authority by impugned order dated 22.4.94 imposed
the pmialty of compulsory retirement.

5^ Us have heard the leamed counsel for

all the ^jplicanU Shri D.N.8haxma and learned
'.O"

«unE.l for th» t.»poitdints ,itl n.n..idin.
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uith 1 au uithln three months from the date of

receipt of a oopy of this judgmtftt, us direct

accDrdingly* Thereafter If eny grievance still

survives, it will be open to the applicants to

agitate the sene in accordance uith law, if eo

advised#

Siijject.to the aforesaid directions,

these OAS stand disposed of. No oosts,

Lst a oopy of this judgment ba placed

on the file of each of these OAs,
»
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( K.n.AGARUAL )
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